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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONAL BENCH AT PUNE

ORIGINAL APPLICATION NO. 17 OF 2020

IN THE MATTER OF:

KRISHNA MARATHE AND ORS. .APPLICANTS
VERSUS

UNION OF INDIA & ORS. ..RESPONDENTS

AFFIDAVIT-IN-REPLY ON BEHALF OF APPLICANT NO.1 IN RESPONSE TO

INSPECTION REPORT OF COMMITTEE CONSTITUTED VIDE ORDER DATED

10.07.2020

1. The instant Application has been filed under Section 14 and 15 of the
National Green Tribunal Act, 2010 raising substantial issues relating to
violation of conditions of Environmental Clearance (EC’) granted by
Respondent No. 1 MoEFCC to Respondent No. 6 M/s Gogte Minerals for
mining of Iron Ore in mining lease area in respect of 94.7060 Hectares in the
Village of Redi, District Sindhudurg, state of Maharashtra.

2. That the Applicant has /nter alia raised issues of non-compliance of specific
conditions pertaining to prohibition on simultaneous operation of muiltiple
mining pits, plantation of native trees as a means of protecting against soil
erosion, proper management and stacking of top soil and mining reject at
earmarked sites. The Applicant has previously also submitted that the mining
activities undertaken by M/s Gogte Minerals are causing pollution to the
groundwater reserves of Redi Village and the Arabian Sea.

3. That vide order dated 10.07.2020, this Hon’ble Tribunal constituted a
committee which has carried out a site visit on 20" and 215 October 2020,

and accordingly submitted its report. That at the outset, it is submitted that
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the committee has failed to consider all the contentions as raised by the
Applicant in the present Application.

4. Furthermore, with regards to several contentions the Committee has merely
relied on the documents and information supplied by Respondent No. 6, such
as with regards to topsoil management, simultaneous operation of pits,
Action Plan for abatement and compensation for damage to agricultural
land/common property land in nearby villages due to mining activity, and
dump sites belonging to Forest Department.

5. The Committee has therefore failed to provide an independent assessment
and appraisal of the situation and has relied on the documents submitted by
Respondent No. 6, without authenticating the veracity of the statements and
submissions of the Respondent No. 6. That the Committee has accepted the
statements and submissions of the Respondent No. 6 at face value, and has
failed to assess the contentions raised by the Applicants, as elaborated in the
succeeding paragraphs.

6. The following are contention-wise responses to the observations of the
Committee:

TOP SOIL MANAGEMENT

EC Specific Condition Committee’s Observation

The committee noted that the Indian Bureau of Mines

“(i) Topsoil shall be

stacked properly with
adequate protection
measures at
earmarked sites and
used for reclamation
and rehabilitation of
the mined-out areas".

(IBM) approved the mining plan vide letter dated
27.07.2007, wherein it is mentioned that there wont
be any generation of Topsoil during the Mining
Activities....

Further, the EIA-EMP__report submitted by the
Respondent no.6 company for grant of EC also clearly
mentioned that there is no topsoil
generation/stacking during the Mining Activities....
During the site inspection, it was observed that the
lease area was found rich in hard laterite cover and
hence no occurrence of Top Soil. And therefore, there
are no topsoil stacks observed.

7. It is submitted that the Specific Condition (i) clearly mandates that Topsoil
shall be stacked at earmarked sites and used for reclamation and

rehabilitation of mined out areas, which has not been done by Respondent
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No. 6, as is clearly evident per Violation Letter sent by Dy. Controller of
Mines dated 15.01.2019 annexed at ANNEXURE A-3, Pg. 55.

8. However, Committee has instead relied on two documents viz., the IBM
Approved Mining Plan letter dated 27.07.2007 and the EIA-EMP Report
submitted by the Respondent No. 6 in order to ascertain whether there has
been compliance of Specific Condition (i) of the EC. It is submitted that
neither of such documents in any way provides information with regards to
present day compliance of the said Specific Condition (i).

9. The Applicant had previously submitted that vide letter dated 15.01.2019,
the Dy. Controller of Mines had clearly stated that Respondent No.6 was
continuing dumping in violation of approved plans. However, the Committee
has failed to take cognizance of this fact. With respect to Violation letter

dated 15.01.2019, the Committee has observed the following:

"b. Committee noted the letter dated 15.1.2019 of the Dy.
Controller of Mines addressed to M/s Gogte Minerals.
Committee noted that the said letter mentions a change in
dumping location and does not mention the dumping outside
the lease area. Committee during the site inspection observed
that dumping of the mine waste is within the permissible
mining lease area of 94.706 Ha. The mining lease area is
demarcated with boundary pillars (with latitude and
longitude).”

10.The Committee has failed to observe that the Specific Condition (i) clearly
states that Top soil is to be stacked only at the earmarked sites and should
be used for reclamation/rehabilitation of mined out areas, which has not
been done. It is submitted that simply dumping of top soil and mining waste
within mining lease is not sufficient for compliance of Specific Condition (i),
which specifically mandates that Topsoil shall be used for reclamation and
rehabilitation of mined out areas.

11.Furthermore, the observation that "the lease area was found rich in hard
laterite cover and hence no occurrence of Top Soil”, is also patently
misleading and untrue. It is submitted that there are agricultural activities

taking place within the lease area, inter alia on Sy. Nos. 34, 35, and 60,
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Village Kanyal, Taluka Vengurla, District Sindhudurg. The Committee has
failed to observe that such agricultural lands require fertile soil and cannot
grow with hard laterite cover. Such is therefore indicative of the fact of that
the Committee has failed to carry out a thorough assessment of the ground
reality. Copies of 7/12 Extracts of Land Records of Sy. No. 60 Village Kanyal,
Taluka Vengurla, District Sindhudurg are collectively annexed herewith as

ANNEXURE A-17.

SIMULTANEOUS OPERATION OF PITS

EC Specific Condition Committee’s Observation

“(vij No two pits shall be | Mining activities are carried out in One pit

simultaneously worked. After
exhausting the first mine pit and
before starting mining operations
in the next pit, reclamation and
plantation work in the
exhausted pit shall be
completed so as to ensure that
reclamation, forest cover, and
vegetation are visible during the
first year of mining operations
in the next pit. This process shall
be followed till the last pit is
exhausted. Adequate
rehabilitation of mined pit shall be
completed before any new ore
body is worked”

only, namely pit no.203.

The second pit (Mauli Pit over 3.5 ha.)
falls in the CRZ area and is located at
around 1 km from the ongoing mining
operation. The said Mauli pit was closed
in 1990 and currently it is a water
reservoir and water from this reservoir is
used for irrigation by the villagers. The pit
was stabilized with dense plantation in
and around the periphery of the pit.

These pits are mentioned in the Approved
Mining Plan. Copy of the relevant page
from the Approved Mining Plan is
attached as Annexure-5

12.Specific Condition (vi) clearly prevents simultaneous operation of more than
one pit, and prescribes procedure for reclamation of pit prior to initiation of
work in second pit. That Respondent No. 6 has itself admitted to the fact
that there is simultaneous operation of multiple pits as was done in

Compliance Repot of 2018, as has been submitted by the Applicant as

ANNEXURE A-6, Pgs. 65-66.

13.That Respondent No. 6 has failed to reclaim and rehabilitate any of the
mined out pits in the prescribed manner, as is evident from the Committee’s
observations. Respondent No. 6 has unilaterally decided to use mined out

pits as water reservoirs, despite no such provisions being made in the EC
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granted. That Pit No. 203 has merged with the existing mined out pit

operated by M/s New India Mining Corporation and currently are both used
as water reservoirs, thereby further impeding the prospects of rehabilitation,
reclamation and plantation of forest cover and vegetation. Copies of Google
Earth and photographic images of mined out pits displaying the non-
compliance of Specific Condition (vi) are collectively annexed herewith as
ANNEXURE A-18.

14.1t is submitted that Respondent No. 6 is not only collecting water in the
mined out pits, but the same is also being used to supply water to the rural
drinking water supply scheme which supplies drinking water to all the
residents of nearby villages.

15.That the said treated water has also been highly contaminated and
containing several chemicals in toxic proportions. The said treated water
being supplied to taps in Village Redi has been analysed by the Directorate
of Health Services, Govt. of Goa, such having been submitted by Respondent
No. 6s subsidiary company Fomento Recourses Pvt. Ltd.

16.The said analysed water sample contains dangerous high quantities of
Chlorides and Total Dissolved Solids, and the said water does not conform to
the drinking water standards. A copy of the Analysis Report by the
Directorate of Health Services, Govt. of Goa bearing no. EPCW/717/2018-19
dated 24.07.2018 is annexed herewith as ANNEXURE A-19.

17.The Applicant had previously submitted that M/s Gogte Minerals has
attempted to mislead the authorities by passing off multiple pits located at
Survey No. 51/1, 51/2, 51/3, 51/4, 51/5, 51/6, 51/7A, 51/7B, 52/1, 26/2,
26/3, 26/7, 58/1 as one mine pit. That the Applicant submitted that Survey
No. 51 is located in revenue village Mahartalewadi and Survey No.26 is
located in revenue village Kanyal, and such are being operated
simultaneously as is evident per Compliance Report of 2018 annexed to the

Application as Annexure A-6.
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EC Specific Conditions

Committee’s Observation

Specific condition no.
vii):

“The ground  water
quality shall be monitored
regularly to check the
ingress of sea water by
having observation wells
around the Mining lease
area along the sea coast”
Specific condition no.
viii):

“Monitoring of surface
and ground water quality
within 5.0 km of the lease

shall be regularly
conducted and records
maintained, and data

submitted to the regional
office of the Ministry
regularly. Further
monitoring points shall be
located between the mine
and, drainage in the
direction of flow of
ground water and records
maintained”

Committee noted that there is a report Regional
Centre of National Institute of Hydrology (NIH)
(Ministry of Jal Shakti RD & GR, Govt. of India)
about the hydrogeological studies (for 4 _seasons
starting from monsoon 2019) in and around the
Redi Iron Ore Mine.

The NIH institute submitted the interim report of
the above studies. The level and quality of ground
water at 26 locations had been studied during
monsoon and postmonsoon of 2019. As per the
interim report dated 7.2.2020 of NIH:

-The present observation took during the Season
Monsoon and Post monsoon 2019 did not show
any significant change in water levels.

-From the preliminary investigation, it is found that
there is no direct impact on water levels and
groundwater quality due to mining.

Committee also noted that ground water and
surface water are being monitored at 6 and 4
locations ___respectively  through  MoEF&CC
recognized laboratory by the Respondent No. 6
company. Copy of the latest report is attached as
Annexure-7

MPCB also monitors pit water discharge and water
samples of adjacent wells. Copy of the tabulated
analysis results is attached as Annexure-8

18.1t is submitted that the Committee has failed to address the compliance as

prescribed by the above two Specific Conditions (vii) and (viii) with regards

to Groundwater and surface water monitoring.

19.The said Specific Conditions (vii) and (viii) clearly prescribe the manner in

which the groundwater and surface water quality should have been regularly

monitored, but as evident from the observations of the Committee, such has

not been done in the prescribed manner.

20.That no regular monitoring of groundwater quality by observation wells

along the sea coast have been constructed (as per Specific Condition (vii));

furthermore, no data is submitted by the Respondent No. 6 to the Regional

Office of MOEFCC (as per Specific Condition (viii). That however, with
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regards to the observations of the Committee, there are several errors
apparent on the face of the record.

21.Firstly, the NIH Report annexed at Annexure-6 of the Committee Report has
not been substantially appraised or studied by the Committee. It is submitted
that the said NIH Report itself observes on pg 23 that "Chloride is an
indicator in detecting the contamination of waster or intrustion of saltwater
in to ground water. The chloride concentration varies between 8.93 mg/l and
358.42 mg/I.”

22.1t is submitted that despite such observation, the Report does not identify
that the Acceptable Limits for drinking water as per the BIS Norms is 250
mg/l, and that therefore any water sample containing chloride beyond the
prescribed acceptable limits is deleterious to human health.

23.Furthermore, the analysis of MPCB as annexed to the Committee Report as
Annexure-8 cannot be relied on as the MPCB has not uniformly analysed the
water samples. It is evident on perusal of said Annexure-8 that the MPCB
has arbitrarily analysed the water samples as there are no proper, uniform,
and reliable parameters which have been analysed for all water samples.

24.The MPCB has failed to analyse the amount of Chloride, Sulphates, TDS,
Electrical Conductivity, Fluoride, Dissolved Oxygen, Zinc, etc. and other such
toxic elements on numerous occasions, and therefore, such sample analysis
cannot be relied on entirely.

25.That such improper and incomplete analysis becomes even more dubious
since the MPCB themselves have previously replied to the RTI Application
filed by the Applicant wherein they directly stated that the MPCB has not
collected any water samples from the entire district of Sindhudurg. Copy of
the RTI Reply by MPCB dated 12.10.2020 is annexed herewith as
ANNEXURE A-20.

26.That such improper analysis is all the more relevant in the context of the
evidence of groundwater and surface water contamination being presently

furthered by the Applicant. It is submitted that the Applicant has obtained
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several laboratory reports from the Directorate of Health Services,
Government of Goa, wherein samples of Pit Water from Pit No. 203 and 138
as well as Reject Water and Outlet Cartridge filter water from Water
Treatment Plant have been analysed from the period of 10.02.2017-
23.06.2020.

27.That several such laboratory reports clearly and unequivocally state that the
water samples contain excessive Total Dissolved Solids (TDS), Total
Hardness, Calcium, Electrical Conductivity, Chlorides and Magnesium which
make the water unfit for human consumption and are potentially toxic.
Furthermore, such water also contains toxic elements which in excessive
quantities can cause severe damage to land and water resources.

28.That such contaminated water is leading to local well water and tap water to
be contaminated, as is evident per Directorate of Health Services Report
dated 3.6.2019, 10.6.2020 and Public Health Laboratory Sindhudurg Reports
dated 5.5.2018 and 19.06.2019. Copies of such laboratory reports from the
period of 10.02.2017-23.06.2020 from the Directorate of Health Services,
Environment and Pollution Control Wing, Government of Goa, and Public
Health Laboratory Sindhudurg are collectively annexed as ANNEXURE A-
21,

29.1t is pertinent to note that such laboratory analysis has been paid for and
undertaken by the Respondent No. 6 themselves, yet the Respondent No. 6
failed to bring these reports to the attention of the Committee.

30.1t is submitted that the Water Treatment Plant’s reject water and water from
cartridge filter outlet is highly toxic and is being released by Respondent No.
6 into the nearby lands and water bodies such as the Shiroda Creek, which
leads to the Arabian Sea, thereby causing grave damage to the local marine
ecosystem.

31.However, it is not just the Reject and Cartridge filter water that is unfit for
human consumption, but even the tap water being provided from the Water

Treatment Plant to the village Redi as is evident from the laboratory analysis
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of water sample by the Directorate of Health Services, Environment and
Pollution Control Wing, Government of Goa dated 24.07.2018. A copy of said
laboratory analysis of tap water from village Redi by the Directorate of
Health Services, Environment and Pollution Control Wing, Government of
Goa dated 24.07.2018 has been annexed herewith as ANNEXURE A-19.

32.Furthermore, the Gram Panchayat of Village Redi has written to Respondent
No. 6 with regards to complaints about the poor and toxic quality of water
being supplied via ILPL Pvt. Ltd., a subsidiary of Respondent No. 6 in charge
of the Redi Village water supply scheme.

33.That the Gram Panchayat has written letters dated 3.11.2016, 25.01.2019,
and 01.02.2020, repeatedly iterating that the water being supplied is unfit
for consumption and that the Respondent No. 6 ought to take remedial
measures at the earliest. Copies of the letters written by Gram Panchayat
dated 3.11.2016, 25.01.2019, and 01.02.2020 are annexed as ANNEXURE
A-22,

34.Furthermore, in order to prove the toxicity of the groundwater in Village
Kanyal, the Applicant has recovered well water sample from the same Open
Well of Shri Mangesh Kamat, situated in Sy. No. 33 of Village Kanyal, and
has sent the said water sample to Directorate of Health Services,
Government of Goa, on 31.05.2021. That as per results of analysis
undertaken by the said Authority dated 22.06.2021, there is excess Total
Dissolved Solids, Total Hardness, Chlorides, and Magnesium content in well
water of Shri Mangesh Kamat on Sy. No. 33, which is far beyond the
permissible limits. The said Result dated 22.06.2021 clearly states that the
water sample "does not confirm to the limits prescribed for drinking water.
The water therefore cannot be recommended for human consumption”. Copy
of Water Analysis Result dated 22.06.21 from the Directorate of Health
Services, Goa, along with photographs of sealed water samples being
extracted from well of Shri Mangesh Kamat on Sy. No. 33 Village Kanyal are

annexed herewith as ANNEXURE A-23.
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35.Furthermore, the Applicant submits that the observations of the Committee
pertaining to groundwater contamination have not factored in the analysis of
groundwater samples annexed to the Application as Annexure A-9 and

Annexure A-14. The Committee has failed to seek any justification from

Respondent No. 6 as to the reasons for observed groundwater
contamination.

36.That notwithstanding the observations of the Committee, there s
undisputable contamination of water resources that is being caused by the
Respondent No. 6. That even if it is assumed that the present condition is
not one where ground and surface water contamination is occurring, it is
beyond doubt that the Respondent No. 6 has caused severe ground and
surface water contamination in the past, for which Respondent No. 6 is liable
to payment environmental compensation as per the Polluter Pays Principle
regime evolved by this Hon'ble Tribunal.

37.Section 20 of the National Green Tribunal Act, 2010, specifically states that
"the Tribunal shall, while passing any order or decision or award, apply the
principles of sustainable development, the precautionary principle, and the
polluter pays principle”.

38. Furthermore, with regards to Polluter Pays Principle, this Hon'’ble Tribunal
has held in Saloni Ailawadi v. Union of India and Ors. reported in 2019 SCC

OnLine NGT 69.

"23. We may also observe that ‘Precautionary Principle’ and
'Sustainable Development’ principle are part of Article 21 of the
Constitution and Section 20 of the National Green Tribunal Act,
2010. ‘Polluter Pays’ principle does not mean polluter can pollute
and pay for it. It would include environmental cost as well as direct
cost to people. Environmental cost is not restricted to those which
is immediately tangible but full cost for restoration of environmental

degradation”
39.The Hon’ble Supreme Court has held that the compensation payable by the
polluting industry should be used to restore and improve the environment as

in the case of Sterlite Industries (India) and Ors. v. Union of India

\2
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and Ors. reported in (2013) 4 SCC 575, wherein the Hon’ble Supreme

Court held:

"42...The appellants, however, are directed to deposit within three
months from today a compensation of Rs.100 crores with the
Collector of Thoothukudi District, which will be kept in a fixed
deposit in a Nationalized Bank for a minimum of five years,
renewable as and when it expires, and the interest therefrom will
be spent on suitable measures for improvement of the
environment, including water and soil, of the vicinity of the plant of
the appellants after consultation with TNPCB and approval of the
Secretary, Environment, Government of Tamil Nadu.”

SOIL EROSION

“(xii) Measures for prevention and control
of soil erosion and management of silt
shall be undertaken. Protection of dumps
against erosion shall be carried out with
geo textile matting or other suitable
material and thick plantations of native
trees and shrubs shall be carried out at the
dump slopes. Dumps shall be protected by
retaining walls”

Committee  during the  site
inspection observed that passive
dumps over an area of 5.10 ha. has
been stabilized with geotextile
matting. Plantation of 84046 no.
saplings have been carried over the
passive dumps. Retaining walls
have been provided at the toe of
the active dumps. Currently, mining
operation at pit no. 203 is
temporarily stopped due to rains
for which garland drains have been

provided. Respondent no.6 has
informed that the retaining wall and
garland drain was constructed and

the same was reported to the
Indian Bureau of Mines. The same

has been verified by the committee.
Copy of the reply sent to IBM dated
13-07-2018 is attached as
Annexure 13.

40.1t is submitted that the Committee has failed to observe the non-compliance

of Respondent No. 6 with regards to “thick plantation of native trees and

shrubs” on the dump slopes. That the Applicant submits that no such thick

plantation of native trees and shrubs has been done by the Respondent No.

6, and further, no such thick plantation of native trees and shrubs has been

observed by the Committee either.

41.That such observations are not based on the ground reality, as is evident

from perusal of photographs annexed to the Application as Annexure A-10

and Annexure A-12, which clearly indicate that no ‘native trees or shrubs

have been planted on dump slopes.
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42.Furthermore, as has been observed by the Committee, 84046 saplings have

been planted. However, such fact if taken to be true, necessarily means that

the Respondent No. 6 had failed to comply with the above Specific Condition

(xii), as after 7 years of grant of EC, the Respondent No. 6 has only now

been able to carry out plantation on the dump slopes. Thus, such is an

observed non-compliance by the Committee of Respondent No. 6.

ACTION PLAN FOR ABATEMENT AND COMPENSATION FOR DAMAGE

EC Specific Condition

Committee’s Observation

"(xiv) Land-use pattern of the nearby
vilages shall be studied, including
identification of common  property
resources available for conversion into
productive land. Action plan for abatement
and compensation for damage to
agricultural land/common property land (if
any) in the nearby villages, due to mining
activity shall be submitted to the Regional
office of the Ministry within six months
efore start of mining. Annual status of
mplementation of the plan and
xpenditure thereon shall be reported to
he Regional Office of the Ministry.”

Committee noted that the PP
submitted the Action Plan for
abatement and

compensation for damage to
agriculture

land/common property land due to
mining activity to the Ministry
prepared vide letter dated
15.06.2011. A copy is attached
as Annexure-14.

43.1t is submitted that the Committee has

Condition (xiv) mandated reporting to

failed to consider that Specific

MOEFCC of Annual status of

implementation of Action Plan for Abatement and compensation for damage

to agricultural land/common property land due to mining activity.

44.The committee has merely noted that M/s Gogte Minerals have submitted

Action Plan dated 15.06.2011, but has failed to comment on the fulfillment of

requirement of submission of Annual Status of implementation of Action Plan

by M/s Gogte Minerals.

45.1t is submitted that numerous local villagers and farmers have faced serious

damage to their agricultural and related lands owing to the various

discharges and effluents resulting from mining activities undertaken by the

Respondent No. 6. Such local residents have previously written to the
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Respondent No. 6 informing of such damage to agricultural lands caused by
mining activities. Photographs displaying permanent damage caused to
agricultural lands of farmers due to mining activity of Respondent No. 6 are
annexed herewith as ANNEXURE A-24.

46.1t is submitted that the Committee has failed to observe the obvious non-
compliance of Specific Condition (xiv), which clearly states that the
Respondent No. 6 was responsible for submitting Annual Status of
implementation of Action Plan for abatement and compensation for damage
to agricultural land/common property land (if any) in the nearby villages to
the Nagpur Office of the MoEFCC.

47.However, neither has the Respondent No. 6 submitted any such annual
status for the past several years, neither have they compensated any local
villagers and farmers for losses sustained to agricultural land due to mining
activities of Respondent No. 6. That the Gram Panchayat of Redi Village has
previously on numerous occasion written to Respondent No. 6 clearly
describing the damage caused to agricultural lands due to mining waste and
other effluent discharged due to mining activities. Copies of such letter dated
3.06.2020 written by the Gram Panchayat, Redi Village to Respondent No. 6
is annexed herewith as ANNEXURE A-25.

48.1t is submitted that due to the recklessly conducted mining operations, there
have been several instances of agricultural land being damaged, water
logged, and permanently ruined solely due to the actions of Respondent No.
6.

49.Furthermore, there have been several letter written by local farmers to
Respondent No. 6 with photographs attached which clearly display the
damage to agricultural lands. Respondent No. 6 however has not provided
any compensation to the local villagers, and have also not complied with
Specific Condition (xiv) with regards to preparation and submission of Annual

status of Action Plan. Photographs displaying the damage caused by mining
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activities to agricultural lands have been collectively annexed herewith as
ANNEXURE A-24.

50.Furthermore, owing to large quantities of debris and mud being released by
Respondent No. 6 on 18.06.2020 into agricultural lands located on Sy. Nos.
34, 36, 44, 39 and 49 of Village Mouje Mhartale and Sy. Nos. 32, 36, and 49
of Village Mouje Huda, several farmers faced irreparable damage to their
lands as such have been rendered permanently infertile.

51.Such damage is the direct result of the illegal pollution being caused by
Respondent No. 6. That the Mamlatdar of Taluka Vengurla wrote to the
District Mining Officer, Sindhudurg, seeking action against the complaint
made by the distressed farmers dated 16.07.2020. A copy of said letter by
Mamlatdar of Taluka Vengurla to the District Mining Officer, Sindhudurg,
seeking action against the complaint made by the distressed farmers dated
16.07.2020 is annexed herewith as ANNEXURE A-26.

52.Furthermore, the Mamlatdar of Taluka Vengurla once again wrote to the
District Mining Officer, Sindhudurg, on 25.08.2020 seeking that the said
District Mining Officer carry out inspection into the claims of compensation
being sought by the farmers who faced damage to their agricultural lands
due to debris and waste released by Respondent No.6 dated 18.06.2020. A
copy of said letter dated 25.08.2020 is annexed herewith as ANNEXURE A-
2L

53.1It is therefore submitted before this Hon'ble Tribunal that a fresh inspection
be carried out by the Committee. In the alternative, it is submitted that
specific response on the above mentioned issues, viz., non-compliance of
Specific Conditions be sought from the Committee as the Inspection Report
submitted by them does not sufficiently address these issues, and the silence

of the Committee has the effect of misleading this Hon’ble Tribunal.
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Pass any such Order deemed fit by this Hon'ble Tribunal in the facts and

circumstances of the case.
" APPLICANT NO.1
THROUGH
g z s
/ A \,a‘l\rr
N b

l>

RITWICK DUTTA RAHUL é:iiOUDHARY MAITREYA GHORPADE
COUNSEL FOR THE APPLICANT

N-71, Lower Ground Floor,

Greater Kailash-I, New Delhi - 110048

Email:litigation.life@gmail.com

Ph: 93124 07881

VERIFICATION

I, Krishna Marathe, r/o H. No. 1204, At Post Redi Kanyal, Taluka Vengurla, Sidhudurg —

416570 do hereby solemnly affirm and state as under:

1. That I am the Applicant No.1 in the above titled Application and I am conversant

with the facts and the circumstances of the case and competent to swear this affidavit.

2. That that the contents of the present p.c)\, =~ are true to my knowledge and/ or
based on information, and/or the contents are based on the legal submission and/or

inferences of facts, which I believe to be true.

Date: 13[%/29,7

Place: Bichd'm -Gon d%“ t

APPLICANT NO.1

\F
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

| " WESTERN ZONAL BENCH AT PUNE
N\
‘ \ \ ORIGINAL APPLICATION NO. 17 OF 2020
s \
n .“Q-":" .
A /; !
AR IN THE MATTER OF:
. \‘-::\ 4
-
J Krishna Marathe and Ors. ...APPLICANT
VERSUS
Union of India and Ors. ...RESPONDENTS
AFFIDAVIT

I, Krishna Marathe, r/o H. No. 1204, At Post Redi Kanyal, Taluka Vengurla,

Sidhudurg — 416570 do hereby solemnly affirm and state as under:

1. That I am the Applicant No.1 iﬁ the above titled Application and am
conversant with the facts and circumstances described in the present

case and as such, I am competent to swear this affidavit.

2. That the contents of the accompanying R@'Q,\}: are true and correct

Qe

DEPONENT

and nothing material has been concealed therefrom.

VERIFICATION

Verified on this {9 of _B%E}-ZDZI that the contents of the above

mentioned affidavit are true and correct and nothing material has been

Qg

DEPONENT

concealed therefrom.
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l«nshn rshotlary Marathe_

“aewlel DETAIZ ME DY ... .oeasome mevep e

I - S""
watified oo the basis of cord o' Yggo 9|6| 656

- NOTARIAL

- NOTARIAL

: NOTARIAL

aAdy. Rupan G. ijmm

Notary
Sichelim Taluka State of Boa (Indie
Netary Reg. No. 4

Reg. No.iolsl. 2‘91]




WETIYg FHT

B A

4,5 arfors] -
mmmmmawmmmmmuﬁ;ﬂm@ A \3

[ R Wi WEgS IRHN + A
W e g Qo)
b R
WY B 3 SufamT | AR GG TR TS
o pra— FE | FHR VA DGR D. | BAS
o e : - , 03%.00 0.0% 0.94,00 (cyoo) R¥C
T ad BaR.aH mm a
mar % i s : afoR
rmaa - R
% 8 B AT A AR (c43y)
oW - 03900
“ =

Scanned with CamScanner



& | Y
s Alead

[mmwmmmmm m:mammﬂqmmﬁnn] 2\
T - RS i@l - 110 fores - gt
A IS 9§ SR 6o/9
Rrere arma aufie S
:
fos Rrrareie 41 b ml ey | AW
e s vl
¥ | tmw [P | 9 aue | ReR | o |ave | ReR | 9@ | 309G @er | &
: wan. | o | fifra | T | fofa | i | e | Rifm | Rifte :
unannnnmmmmmmmm
: m\u_l tmi!h et on | damoaf A |RawAf 2R
oae | =T | o | 0.3%00 :
o >
09~ ‘“‘ B : 0.3400 :
w g

Scanned with CamScanner




ceam w _ . ‘. ;. .. ,w_-_... . ......‘. . .,.. 4
No ofd ?amm_w ,._Qeﬁmgm-.nqw_?v#:w
o of dewate ump-3 B 2

i ‘N A A< Noof dewatering pump -1

Scanned with CamScanner

z.:mmclﬁfmfm: "\
No of a.ﬁﬁm::q w:Eﬁ{ s

ogle Earth

2020 Mavar Techrclogies . X N Wy Tm:,\m_m




- - - '

L M/S Gogte mi3B9raty (Blotk -I) a4 -

“"??—'ON-'}“’-!

00 :805 Cad

Scanned with CamScanner



Scanned with CamScanner



391

Scanned with CamScanner



@
-
=
@
Q
%]
&
@
o
P
=
3
=
@
c
c
@
3]
%]




Scanned with CamScanner




GOVERNMENT OF GOA

- DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

A

Reg. No: EPCW/717/2018-19 Date: 24/7/2018

SAMPLE ANALYSED -  water

Referred by: ... Fomento Recourses PVT.LTD 325 2nd floor,Casa Del Sol Miramar ~Goa

- RefNo Nil Dated 13/07/2018
- Received/ Collected on: ..........13/07/2018 analytical Work Completed 13/07/2018
- Sampling Point/Source Treated water sample from Village tap at Redi

rerressssssinnnnn

Asbelow ...

 ANALYSIS

Scanne with CamSanner
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RASHTRA POLLUTION CONTROL BOARD @
SUB-DIVISIONAL OFFICE, RATNAGIRI

logo Central Administrative Building

-2, second floor A -2e
FAX NO.(02352)220813 Office of the collectorate, Ratnagiri
E-mail sroratnagiri@mpcb.gov.in District Ratnagiri pincode: 415612

Date: 12/10/2020

0. No. : MPC/SDOR/2009/7FTS0/04

To, !
Shri. Krishna Purushottam Marathe,

R/o Post Redi-Kanyal, Tal. Vengurla

- District Sindhudurg
ARG : Sub:-Application under Right to Information Act, 2005.
i 2% Ref: - your Application dated 17/09/2020 under Right to
' i Information Act, 2005 by this Office.

-

formation Act, 2005 is received in
with respect to documents

Above l’eferred w’four' letter Application under Right to In
e as per said application for information sought by you,

this :
i in this office point wise information is given to you as follows.
" Information Sought Details of Information
formation if your Office has taken samples of Nil |
or for last 5 years from villages in District
nd Ratnagiri District of their coastal
mples contain more than 500mg/! |
w he samples from _j
First Appellat 2garding sald information:- First Appellate Authority q
: hapur, Udyog Bhavan, Ground Floor, Near office of .

thority MPC Board Ko

3 o

Yours faithfully
; 7 A
> Information Officer cum
Sub divisional Authority, Ratnagiri

7

o :
AN A MANE R 2 ‘ﬁ
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

' ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
Reg. No: epcw/aiRii e ¥ Date: 10/2/17

SAMPLE ANALYSED -  Water

Referred by: ..........The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
325,2™ floor, Casa Del Sol Miramar —Goa Ref No .Nil Dated 30/01/2017

Received / Collected on: ...... 30/01/2017 analytical Work Completed 06/02/2017..........
Sampling Point/Source ----------Raw water from pit 138 .........ccee

F TO dEtermine: «ooeeeveeecercsnerermseserserssAS DEIOW oovivciiis i

>

ANALYSIS
Sr.No | Determination Results Limits |
1 Appearance Clear Clear
2 Colour (Hazen Units) 2.0 5.0
£ 3 Odour Inoffensive | Inoffensive
B 4 PH 6.5 6.51t0 8.5
: 5 | Turbidity NTU 1.0 5.0
6 Total Dissolved Solids mg/l 590.0* 500.0
7 Total Hardness as CaCO3 mg/l 175.0 300.0
8 Calcium as Cat++ mg/l 380 75.0
9 | Total Alkalinity as CaCO3 mg/l 49250 200.0
(Methyl Orange)
; & 10 | Chlorides as Cl- mg/l 266.5% 250.0
- 11 | Sulphate as SO} mg/l 6.0 200.0
i W 12 | Nitmte as Ng; mg/l Nil 45.0
. 13 | Nitrite as NO2 mg/l Nil Nil
i 14 | Oxidability -4 hrs mg/l 0.6 2.0
L 15 |IronasFe++ mg/l 0.05 0.3
o 16 | Manganese as” Mn++ mg/l Nif4 01
: : 7 it ++ m " 0
5 37 i _1ggsasN§g_ A g/l 19_ 30
| REMARKS: The Sample of water analysed does not confirm to the standards
A Prescribed for drinking water. The water therefore cannot be used

for human consumption as such.

% _"'_"I‘, Seen : ‘ : Analyst:
e ' —gd —
~ (MrsT.Coutinho) £ £ ( Mrs. V.S Kunkoliencar )
Scientific Assistant. & s g Scientific Assistant
N R e « SCIENTIFIC AGSISTANY A
& ~"mﬁa§;£mwmmmmm |

AL PARAJI - a0A
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: EPCW/1696/201617 / Date: 17/3/2017

i *

_SAM]’LE ANALYSED -  water

Scanned with CamScanner
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: EPCW/112/2017-18 Date: 18/4/i7
SAMPLE ANALYSED -  Water

Referred by: ...........The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
325,2™ floor, Casa Del Sol Miramar —Goa Ref No .Nil Dated 03/04/2017

Received / Collected on: ...... 03/04/2017 analytical Work Completed 10/04/2017

Sampling Point/Source ----------Raw water from pit 138 .................
To determine: ......cueeercmsmaseensanscsesAS DERIOW Loiciiviiiiniviniinins
ANALYSIS
Sr.No | Determination Results Limits
1 Appearance Cléar— | Clear
2 Colour (Hazen Units 20 5.0
3 Odour ! Inoffensive | Inoffensive
4 PH 70 6.5108.5
5 Turbidity NTU 30 50
6 Total Dissolved Solids mg/l 1800.0* 500.0
7 Total Hardness as CaCO3 mg/l 730.0* 300.0
8 Calcium as Cat++ mg/l 200.0* 75.0
9 Total Alkalinity as CaCO3 mg/l 400 200.0
(Methyl Orange)
10 | Chlorides as Cl- mg/l 703.0* 250.0
11 | Sulphate as SO} mg/l 6.5 200.0
12 | Nitzte as NO mg/l Nil 45.0
13 | Nitriteas N mg/l Nil Nil
14 | Oxidability -4 hrs mg/l 08 20
15 | Iron as Fe++ mg/l 0.05 03
16 | Manganese as Mn++ mg/l Nil 01
17 | Mangesium as Mg++ G mg/l 60.0* 30.0
REMARKS: The Sample of water analysed does not confirm to the limits
Prescribed for drinking water. The water therefore cannot be used
for human consumption as such. ;

Seen: ' Analyst:
mtrShin s i A
( Mrs.T.Coutinho ) : ( Mrs. V.S Kunkoliencar )
Sr. .Scientific Assistant Scientific Assistant

SENIOR SCIENTIFIC ASSISTANI S
it S - ERVIRONMENTAL AND POLLUTION COSITAQL Wite
e ~ BIRECTORATE OF WEALTH SERVICES
3 A CAMPAL, PANAJI - GOA,

Scanned with CamScanner
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROTL WING
PANAJEIGOA

23 :
Reg_., No: EPCW/1%4/2017-18

SAMPLE ANALYSED - Water

‘ Sampﬂn'gl’oint{Souree m-a---Raw water from pit 138 ....ccoonnnes

To determine*' 2

i uul-lAs be'QW ELCCLLT T T Ty TR TS

ANALYSIS

Date: 12/5/17

Referred by. .....,,....'I‘he Mines Manager, Red! Iron Ore Mines, Fomento Recourses PVT.LTD
- 325, 2'“i ﬂoor, Casa Del Sol Miramar ~Goa Ref No .Nil Dated 28/04/2017

*& "Mﬁ' / CQIIecl:ed on: ...... 28/04/2017 analytical Work Completed 08/05/2017.........

Scanned with CamScanner

Results Limits
Clear Clear
2.0 5.0
Inoffensive Inoffensive
56,7 6.5t08.5
; 9»0‘ 5.0
2002.0* 500.0
780.0% - 300.0
188,0* 750 -

2000
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
& 7-1 .
Reg No. : EPPWMIL'F s Date - .16 l (22

SAMPLE ANALYSED Water

325.2nd floor Casa Dal Sal Miramar-Goa.

Sampling Point/Source :

................................................................................................................

The Mines Manager Redi Iron Ore Mines.Fomerto Resources Pvt.Ltd
Ref. No. Nil dated 30/05/2017]

O e e T i v ineise v iy ASDGIW ..................................................................
ANALYSIS
1 Sr.Ne. !Datsa minaticn ‘ Resultz Limits
1 Appearance Clear Clear
2 Colour (Hazen Units) 30 50
3 Odiour inoffensive | Inoffensive
4 pH 87 85 to 85
6 Turoadity NTU 4.0 5.0
6 Total Dissolved Solids man 2384.0" 500.0
7 Tutal Hardiess as CaCo3 g 780.0° 300.0
8  |Caloum asCat © mgh 192.0* 780
9 Total Alkalinity as CaCO3 mg/l 450 200.0
{Methyl Orange)
16 Crilgrives as Gi- gl 1068.0" 2640.0
11 Sulphate as SO4- - mall ARD 200.0
12 Nirate as NO3- mati N a0
43 | Mitrite as NO2 mgh il Nl
14 Oxidability - 4 nrs mg/i 08 20
3 MWCA 16  liron ae Fert mgh 0.0 0.3
16 Manganese as Mn++ mgil Nl 01
17 Magnesium 8s Mg+t - mgh 729* 300
gawion 5 mw’ efpa (A0 ) s phoye permissible limits, :
Mﬁ%"ﬂ-”‘)ﬂ; Wﬂw Tive sarnphe of waler uralywed dows nol wiliin Lo lhe slandads -
QIRECTOPATE ©0unt - prescribed for drinking water. The water therefore cannot be used
cht for human conaumption as such .

Seen: Analyst;
@,oul;f_z};g \&1 o kalicos
; ( Mrs.T.Coutinho ) ( Mrs. V.S kunkoliencar )
p S1.Scienlific Assistant  UNDER RTI  Scieniific Assistant

Scanned with CamScanner
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(i(l\-’i-!t\‘Mi‘M OF GOA g
~ DIRECTORATE OF HEALTH SERVICES 6
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Date: ’”/7//1 :

SAMPLE ANALYSED: . \Water

mm floss Gasa Dol ol mmau Mo Nil dated 28/068/20°
o QAIDGOYT- mm!mwmmm

swersnes ceirsenr

-l--'.luqn--uu..-;-.z-u.uu--..-

ANALYSIS

Scanned with CamScanner
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION C( INTROL WING
PANAJI-GOA

4
Reg.No: EPCW/12/2017-18 pate: 11/8/17
SAMPLE ANALYSED -  Water

Referred by: ........... The Mines Manager, Redi iron Ore Mines, Fomento Recourses PVT.LTD
325,2" floor, Casa Del Sol Miramar ~Goa Ref No Nil Dated 31/07/2017

Received / Collected on: ...... 31/07/2017 analytical Work Completed 07/08//2017..........

Sampling Point/Source --------- Raw water from pit 138 ..o
TO DELEIMINE: wocvvovmssersrescissssnisssirinAS 0121 [0 1) AR
ANALYSIS
{ Sr.No | Determination _ l Results ?—*ﬁmits
;. SesElad e e
1 Appearance Clear | Clear
2 Colour (Hazen Units) 2.0 5.0 l
3 Odour Inoffensive | Inoffensive |
4 |PH 6.7 651085 |
i |
5 | Turbidity NTU 20 ! 50 ;
6 Total Dissolved Solids mg/l 1339.0* 5000 |
7 Total Hardness as CaCO3 mg/l 430 h* 3000 |
8 Calcium as Cat+ mg/l 1 04'0,, 75.0
9 | Total Alkalinity as CaCO3 mg/l 50'0 200.0
(Methyl Orange) :
10 | Chlorides as Cl- mg/l $06.4% 2500
11 | Sulphate as SOH mg/| G 200.0
12 | Nitrite as NO mg/l il 45.0
13 | Nitrite as NO2 mg/l Nil Nil
14 | Oxidability -4 hrs mg/l 0.8 20
15 | Ironas Fe++ mg/l 0 '18 03
16 | Manganese as Mn++ mg/l l;lil . 01
17 | Mangesium as Mg++ I ;
i ol e RTINS MR e s
Ve REMARKS: The Sample of water analysed does not confirm to the standards
g A Prescribed for drinking water. The water therefore cannot be used
s - for human consumption as such. | |
Seen: Analyst:
{ Mrs.T.Coutinho ) ( Mrs.V.S.Kunkoliencar )

Sr. .Scientific Assistant. : _ Scientific Assistant

SEMIUK SGIEN 11, d s

@YIRONMENTAL AN POLLUTIUN COnTRUL Winke

BIRECTORATE OF WEALTH SERVICES
CAMPAL, PARAJI - GOA.

Scanned with CamScanner

b — e s A e F e R 2 5 % Lot
e R e S N

5F



Scanned with CamScanner




GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

3%~
Reg. No: EPCW/¥R/2017-18 Date: 12/9/17

SAMPLE ANALYSED -  Water

Referred by: «ne The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD

325,2™ floor, Casa Del Sol Miramar ~Goa Ref No .Nil Dated 22/08/2017

Received / Collected on: ...... 22/04/2017 analytical Work Completed 08/09//2017..........

Sampling Point/Source ---——----Raw water from TN s
FOHBIOPMING: (i reisisnseerinnsiAS BEIOW srinssistiosions o
"; ANALYSIS
Sr.No Détermination Results Limits |
1 | Appearance Clear Clear
2 Coiour (Hazen Units) 1.0 5.0
i3 Odour Inoffinsive | Inoffensive
74 PH 6.5 65t085
5 | Turbidity NTU 20 5.0
. 6 | Total Dissolved Solids mg/l e 500.0
.7 | Total Hardness as CaCO3 mg/l 440 b* 300.0
| 8 | Calcium as Ca++ mg/l 120.0"‘ 75.0
9 | Total Alkalinity as CaCO3 mg/l #0.0 2000
(Methyl Orange) :
{ 10 | Chlorides as Cl- mg/l 250.0
48 11 | Sulphate as SO} mg/l 59:;‘* 200.0
' 12 | Nitate as NO! mg/l N-'l 45.0
13 | Nitrite as NO? mg/! i Nil
B 14 | Oxidability -4 hrs mg/l 0.8 2.0
i 15 | Iron as Fet++ mg/| 0 '09 03
By 16 Mangan_eme as Mn++ mg/l I;iil 01
17 | Mangesium as Mp++ 2 mgl 243 30.0
£ Ol H Cotihd b .
¢ REMARKS: The Sample of water analysed does not confirm to the standards
Prescribed for drinking water. The water therefore cannot be used
i for human consumption as such,
Seen: Analysi:
e A
: = —
' 'S(_M‘"T'c_:"“-““h? ) ( Mrs. V.8 Kunkoliencar )
o 's‘?_mm_lﬁc Assistant, SENIOR SCHENTIFIC AlstlTh';;LS\‘c‘gi.entiﬁc Assistant

" BIRECTORATE OF WEALTH SERVIGES
; '.“— m:ﬂ:. PANAJI - AOA

g

Scanned with CamScanner
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e

_NTAL“ AND POLLUTION CONTROL WING
PANAJI-GOA

Date: 12/01/18
'?-S'AMPLE ANALYSED - Water
- -‘Redi tron Ore Mines, Fomento Recourses PVT.LTD

152 Del Sol Miramar ~Goa Ref No .Nil Dated 26/12/2017..
D '_ analyticai Wﬂrk Completed 05/01/2018

Scanned with CamScanne
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
Reg. No: Epcwn_sssnon-ia Date: 16/2/18

SAMPLE ANALYSED - Water

The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
3252 floor, Casa Del Sol Miramar ~Goa Ref No .Nil Dated 24/01/2018...

Received / Collected on: .........24/01/2018 analytical Work Completed on 05/02/2018
Sampling Point/Source ----------Raw water from pit 288 135.........

 Referred by: .......

. o ....As bEIﬂw P TP

ANALYSIS

.
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: EPCW/1707/2017-18 Date: 16/3/18

SAMPLE ANALYSED - Water

Referred by: ..........The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
325 2™ floor, Casa Del Sol Miramar —Goa Ref No .Nil Dated 23/02/2018...

. Reoeived / Collected on: ...........23/02/2018 analytical Work Completed on 07/03/2018
' Sampling PomtISource -----Raw water from pit 138

To deteremines s AS DEIOW ..

~ ANALYSIS

Sr.No Determmation T Renults Lllts
Appearance 7 “Cleat |
Colnur(HazanUmts)

Scanned with CamScanner
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: EPCWI&E[?O&MB

SAMPLE ANALYSED -  Water

.Th .&,M

Date: 13/4/18

iﬁé's Manager, Redi Iron Ore Mines, Fomento Recourses PVT. LTD
iy ﬂnor, Casa Del Sol Miramar —~Goa Ref No .Nil Dated 26/03/2018...

Limits

Scanned with CmScanner

Clear
5.0
Inoffensive
6.5t085
50
500.0
300.0
75.0
200.0

250.0
200.0
450
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJEGOA

Reg. No: EPCW/365/2017-18 Date: 25/5/18

B i

SAMPLE ANALYSED -  Water

74 4 Referred by: ..........The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
: 325 2" floor, Casa Del Sol_Miramar-Goa Ref No .Nil oa:ed_-mmezs...

Received I Coliected on: ............27/04]2018 analytical Wotk Complemd on 01[05[2018
' Safnpling PolntlSource --Raw water from pit 138 i

TO RN .S DEIOW i

Scanned with amScannr
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: EPCW/716/2018-19 Date: 24/7/18
SAMPLE ANALYSED - Water

Referred by: ........... The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
325 2™ flgor, Casa Del Sol Miramar ~Goa Ref No .Nil Dated 28/06/2018...

Received / Collected on: ..o 28/6/2018 analytical Work Completed on 06/07/2018
Sampling Point/Source ——-----Raw water from pit 138 oo

To determine: e o AS DBIOW ...eoieisismssmnasinns
ANALYSIS
Sr.No | Determination Results | Limits
1 | Appearance Clear Clear |
2 | Colour (Hazen Units) Colourless | Colourless |
3 Odour Inoffensive | Inoffensive |
4 PH 6.7 6.5t0 8.5 l
5 | Turbidity NTU 20 50 |
6 Total Dissolved Solids mg/l 1791.0* 500.0 |
7 | Total Hardness as CaCO3 mg | 7200 3000 |
8 Calcium as Ca++ mg/l 180.0*% 75.0
9 | Total Alkalinity as CaCO3 mg/l 500 200.0
: (Methyl Orange)
10 | Chlorides as Cl- mg/l 703.0% 250.0
11 | Sulphate as SO4-- mg/l 5.7 200.0
12 | Nitdteas N mg/l Nil 45.0
13 | Nitrite as NO2 mg/l Nil Nil
14 | Oxidability -4 hrs mg/l 038 20
15 | Ironas Fe++ mg/l 0.05 0.3
16 | Manganese as Mn++ mg/l Nil 01
17 | Mangesium as Mg++ mg/l 65.6* 30.0
T ! ] ve o Ljwnts
7 @‘0 - | REMARKS: '_rlw;ampleofmteranalyseddoesnotoonﬁrmtothesiandards
i g ! = Prescribedfadrlnkingmm.mwamthereforemnotbeused
M ~__for human consumption as such.
- Seen: Analyst:
- (Dr.Utkarsh Lelodlu r) ( Mrs.V.S.Kunkoliencar )
L gdeesdegd” Scientific Assistant

SENIOR SCIENTIFIC ABSISTANY
@VIRONMENTAL AND POLLUTION CONTROL Wine
BIRECTORATE OF WEALTH SERVICED

~ CAMPAL, PARAJI - GOA

W

%

=

Ssd e 200 g e A AR A 5. s i i T

Scanned with CamScanne
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: _gmﬁmmé_m : : Date: 24/8/18
. SAMPLE ANALYSED - Water

Minas Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
2" floor, Casa Del Sol Miramar ~Goa Ref No .Nil Dated 30/07/2018...

.........30/7/2018 analytical Work Completed on 08/08/2018
urce —--———Raw water from pit 138 ...

: ; As be‘ow st isbibpovaNivibd sy

ANALYSIS

Scanned with CamScanner
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GOVERNMENT OF GOA

i
DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLU [JON CONTROL WING
PANAJI-GOA

"

1

/’f'lif

Reg. Not EPCW/1213/2018-19

SAMPLE ANALYSED - Water

Referred by: ... ThE Mines Manager, Redi Iron Ore Mines, Fomento Recourses pyT.LTD
325 2™ floor,Casa Del Sol Miramar ~Goa Ref No .Nil Dated 03/10/2018

Received / Collected ON: wooweeeeeess 05/10/2018 anaiytical Work Completed 12/10/2018
Sampling Point/Source .-Raw water from pit 138..
T ARLEIMINE: cuvermnsssssensssisssmmesessssieseet AS DEIOW cceeisasmnnsenneens

‘ ANALYSIS

Date: 30/11/2018

G SR
Sr.Ne ‘ Determination Results Limits
//________ﬂ___ﬂ_ iR
1 | Appearance Clear Clear
2 Colour Colourless | Colourless |
3 Odour Inoffensive Inoffensive
4 69 65t085
5 Turbtdlty NTU 20 5.0
’ 6 | Total Dissolved Solids mg/l 1622.0* 500.0
7 Total Hardness as CaCO3 mg/l 660.0* 300.0
8 Calcium as Cat++ mg/l 128.0* 75.0
9 Total Alkalinity as CaCO3 mg/l 50.0 200.0
(Methyl Orange)
10 | Chlorides as Cl- mg/l 631.9* 250.0
11 | Sulphate as SO4-- mg/l 44 200.0
12 | Nitmte as NO my/l Nil 450
13 | Nitriteas N my/l Nil Nil
14 | Oxidability -4 hrs mg/l 0.8 2.0
15 | Ironas Fe++ mg/l 0.14 03
Hidl. WMM“W“ MWM“*"* mg/l Nil 01
_ m, 6%
| *Above permissible limits Vi T n
ARKS: Thempleofwamrmalyseddoesnotconﬁmtoumstmdam
 Prescribed for drinking water, The water therefore cannot be used

A% f"'l‘“‘m"‘‘xlt!ﬁllfl\tl'ﬁon as such.

75 ‘Analyst:

mﬁ SCIENTIFIC ASSISTANY ( Mrs.V.8.Kunkoliencar )

'ﬂmumrnnmj ~ Scientific Assistant

PRASHTOMTE Ur WAL ks
2 ‘h'm.m

Scanned with CamScanner
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA
~ Reg.No: EPCW/1365/2018-19 Date: 04/01/19
SAMPLE ANALYSED - Water
i Referred BY: ..........The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
: 325 2" floor, Casa Del Sol Miramar ~Goa Ref Mo .Nil Dated 31/10/2018...
" Received / Collected on: .........31/10/2018 e Compltes ot
~ sampling Point/Source —----—-—-Raw water from pit 138 ..
To determine: AcsbeloW oG aiai
ANALYSIS
Sr.No | Determination Results Limits
1 Appearance Clear Clear
2 Colour Colourless | Colourless |
3 Odour Inoffensive | Inoffensive
4 PH 7.4 65t08.5
5 | Turbidity NTU 2.0 5.0
6 | Total Dissolved Solids mg/l 1556.0% 500.0
i Total Hardness as CaCO3 mg/l 590.0* 300.0
8 Calcium as Cat+ mg/l 160.0* 75.0
9 Total Alkalinity as CaCO3 mg/l 350 200.0
(Methyl Orange)
: r«- 10 | Chlorides as CI- mg/l 632.0* 250.0
o ) 11 | Sulphate as SO4-- mg/l 85 2000
-8 12 | NitdteasNO gl Nil 45.0
2R 13 | Nitrite as NO2 mg/l Nil Nil
i 14 | Oxidability -4 hrs mg/l 0.8 2.0
15 | Ironas Fe++ mg/l 0.09 0.3
16 | Manganese as Mn++ mg/l Nil 01
Lo |V (MeeimesMge (0 mgl | 462t | 300
Wl o AT m The sample of water analysed does not confirm to the standards
: Vaisi s Prescribed for drinking water, The water therefore cannot be used
__for human consumption as such.
Analyst:
—Sd —~
( Mrs.V.S.Kunkoliencar )
o Scientific Assistant
i MI mmw “ﬁ"-m :
OVIROWMENTAL N AND POLLUTION CONTROL g
WIRECTORATE OF WEALTH semvices
“HML mu.n.m
N s ol b

Scan'ne-d wnth CamScanner



GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING

PANAJI-GOA
Reg. No: EPCW/1357/2018-19 Date: 04/01/19
SAMPLE ANALYSED -  Water
Referred by: ..l The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
i 325 2™ floor,Casa Del Sol Miramar ~Goa Ref No .Nil Dated 30/11/2018...
Received / Collected on: .........30/11/2018 analytical Work Completed 10/12/2018
Sampling Point/Source ---------- Raw water from pit 138 .....cccoeeees
T0 determine: eesersnssesssessseeceses S DEIOW i
,‘ ANALYSIS
Sr.No | Determination Results Limits
1 Appearance Clear Clear 5]
2 Colour Colourless | Colourless
3 Odour Inoffensive | Inoffensive
4 |PH 6% 651085
5 Turbidity NTU 2.0 5.0
6 | Total Dissolved Solids mg/l 1389.0* 500.0
7 Total Hardness as CaCO3 mg/l 480.0* 300.0
8 Calcium as Ca++ mg/l 100.0* 75.0
9 Total Alkalinity as CaCO3 mg/l 360 200.0
(Methyl Orange)
- 10 | Chlorides as Cl- mgl | §96.4* 250.0
11 | Sulphate as SO4-- mg/l 50 200.0
g 12 | Nitrite as NO mg/] Nil 45.0
13 | Nitrite as NO2 mg/l Nil Nil
14 | Oxidability -4 hrs mg/l 08 20
15 | Iron as Fe++ mg/l 0.09 0.3
16 | Manganese as Mn++ mg/l Nil 01
17 esium as Mg++ * ‘ '
Mang e i mg/l 51.0 30.0
REMARKS: The sample of water analysed does not confirm to the standards
Prescribed for drinking water. The water therefore cannot be used
for human consumption as such,

Analyst:

‘ \3‘/‘/ z : Sl e
] ( Mrs.V.S Kunkoliencar )

%

BENION SCIENTIFIC ABSIST, L :
WIVIRONMENTALAND POLLUTION ConTROL Wy L Assistant
ol BIRECTORATE OF MEALTH SEMVICES
g ! CAMPAL, PANAJ) - GOA

}
ad )

- Scanned with CamScanner
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GOVERNMENT OF GOA 52

~ DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

: EPMMWZOI&E Date: 22/1/2019

SAMPLE ANALYSED - Water

b\":‘...‘.......The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
‘ 325 2™ floor, Casa Del Sol Miramar ~Goa Ref No .Nil Dated 31/12/2018..

| Collected on: ............31/12/2018 analytical Work Completed 08/01/2019
Sampling Point/Source ———-—--Raw water from pit 138 ..............

" T0 determine: .......ueerrers seasssnsssrersiAS DEIOW wiuiieinirnenirennnes

ANALYSIS
Sr.No | Determination Results Limits
1 | Appearance Clear Clear
2 | Colour Colourless | Colourless
3 | Odour Inoffensive | Inoffensive
4 |PH 83 6.5t08.5
5 | Turbidity NTU 30 5.0
6 Total Dissolved Solids mg/l 1918.0* 500.0
7 Total Hardness as CaCO3 mg/l 860.0* 300.0
8 | Calcium as Cat+ mg/l 180.0* 75.0
9 | Total Alkalinity as CaCO3 mg/l 750 200.0
(Methyl Orange)
2 10 | Chlorides as Cl- mg/l 702.9 250.0
: ' 11 | Sulphate as SO4-- mg/l 32 200.0
. 12 | Nitate as NOJ mg/l Nil 450
13 | Nitrite as NO2. mg/l Nil Nil
4 Ondahxluy -4 hrs mg/l 0.8 2.0
mg/l 0.09 03
mg/l Nil 01
mg/l 109.3* 30.0
Analyst:
e
~ (Mm.VS. Kunkoltencar )
N\ Scientific Assistant

Scanned with CamScaﬁner
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r Sample Contamination Chart, Gogte Minerals, Redi Iron Over Mines Redi,Water Sample From Mining , Pit
No. 138 . Sample Tested and determined by Environmental and pollution control wing, PANAII-GOA.

| % ?
%mn*-;;alkenz';ate :2: “S"gs | Gogte Minerals,Redi Mines
an- “ .
18-Feb-20 713_| 500 | ,Pit -138,Y-2020
19-May-20 1187 500 ||
I 1200
1000
800
o ® 1DS
BLUMITS |
400
200 |
0 .
29-Jan-20  18-Feb-20 19-May-20
Gogte Minerals ,Redi-Pit-138,Y-
2020.
Sample Taken Date | Cloride | Limits - 7
29-Jan-20 298 250 ot
18-Feb-20 365 250 e
19-May-20 766 250 600 1~
500 V7
- 400 P ® Cloride
# Limits
300 |
is an indicator in detecting the
contamination of waste or intrusion of 209
water in to water
, - 100
| 29dan20 18Feb20 19May20

Scanned with CamScanner
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GOVERNMENT OF GOA /

DIRECTORATE OF HEALTH SERVICES

FNVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: EPCW/1865/2018%0 Date: 18/2/20

SAMPLE ANALYSED -  Water

~Referred by: ...........The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
AT 325 2™ floor,Casa Del Sol Miramar ~Goa Ref No .Nil Dated 29/01/2020...

Received / Ccallected on: ..........29/01/2020 analytical Work Completed 07/02/2020

~ Sampling PolntlSouroe Raw water from pit 138 ..................

As below ....c.ccoviveeereeinnnns

Scanned with CamScanner
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RONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Date: 23/06/2020




o+
N

Water Sample Contamination Chart, Gogte Minerals, Redi Iron Over Mines Redi,Water Sample From Mining Pit No. 203.
Sample Tested and determined by Environmental and pollution control wing, PANAJI-GOA.
DATE TDS Limits Gogte Minerals, Pit-203, Redi Mines, Y-2017 -2018
1-Mar-17 714 500
T o = 2 , _ BN S LA B E
24-Jan-18 1638 500 1600 4 -
23-Feb-18 1489 500 1400
1200 ¥ ol B
m 1000 ¥ i guihdacies St
= 800 - e i
600 +* ¥ Limits
4o 17
200 1
LN s s o S
1-Mar-17 26-Dec-17 24-Jan-18 23-Feb-18
ﬂ Sample Taken Date
Gogte Minerals, Pit-203, Redi Mines, Y-2018-2019
DATE CHLORIDE Limits
1-Mar-17 348 250, |
26-Dec-17 556 250 |
24-Jan-18 667 250
23-Feb-18 598 250 | # CHLORIDE
ﬁ B Limits
Chloride is an indicator in detecting the ‘
contamination of waste or intrusion of # .
salt water in to ground water . 1-Mar-17  26-Dec-17  24-Jan-18  23-Feb-18
Sample Taken Date

Scanned with CamScanner



R\

% 2
« Aongprat ©

424 Sp
GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: EPCW/69/2016-17 Date: 17/03/17

SAMPLE ANALYSED - Water
Referred by: ..........The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
325 2™ floor,Casa Del Sol Miramar —Goa Ref No .Nil Dated 28/02/2017...
Received / Collected on: ............ 01/03/2017 analytical Work Completed 08/03/2017
Sampling Point/Source -------—--Raw water from pit 203 ................
To determine: .............. REBBIOW. oo iiniin
ANALYSIS
Sr.No | Determination | Results | Limits
1 Appearance : Clear Clear
2 Colour (Hazen Units) 1.0 50 E
3 Odour Inoffensive | Inoffensive |
4 PH 74 65t085
5 Turbidity NTU 1.0 50
6 Total Dissolved Solids mg/l 7140 = 5000
7 Total Hardness as CaCO3 mg/l 174.0 300.0
8 Calcium as Ca++ mg/l 66.8 75.0
9 Total Alkalinity as CaCO3 mg/l 30 200.0
(Methyl Orange) ! -
10 | Chlorides as Cl- mg/l 3480~ | 2500 |
11 | Sulphate as SOK mg/l 6.0 2000 |
12 | Nitrte as NO mg/l Nil 450
13 | Nitriteas N mg/l Nil Nil
14 | Oxidability -4 hrs mg/l 0.8 20
15 | Ironas Fet++ mg/l Nil 0.3
16 | Manganese as Mn++ mg/l Nil 01
=17 mmmaswlgﬁ G mg/l 1.7 30.0
- M The sample of water analysed does not confirm to the standards
Ehi Prescribed for drinking water. The water therefore cannot be used
for human consumption as such.
i 'Beeﬁ:' " Analyst:
( Mrs T Coutinho ) ( Mrs.V.S.Kunkoliencar )
Sr Scientiﬁe Assistant, Scientific Assistant

: SENIOR SCIENTIFIC ASSISTANA
MNMENT#LAHD POLLUTION CONTROL Wi

 BIRECTORATE OF WEALTH SERVICEY
1 GAMML PANAJI ﬁal

LR

L5

Scanned with CamScahnér
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJLGOA

pate. 12/01/18

 Reg. No: EPCW/1415/2017 18

SAMPLE ANALYSED - Water

2 &demﬂy. m.‘...mme Mlnas Manager, Redi iron Ore Mines, Fomento Recourses PVT.LTD
‘ s 2“' ﬂnor Casa Del Sol Miramar =Goa. Ref No il Oatadi&hiﬂﬁh

qulteaedom ...awdsiwee&7 anamiul WorkComplm&esmnms
AW“& Point/Source --«——~Raw water from pﬁx : ; Cir

Scanned th CmScaner
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GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
: PANAJI-GOA

AR

Reg. No: EPt_:wlissmoiv-m Date: 16/2/18

SAMPLE ANALYSED -  Water

e e e

ﬁéfeﬁéd‘hv. ...........The ‘Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
' 325 2"" ﬂoor, Casa Del Sol Miramar —Goa Ref No .Nil Dated 24/01/2018...

-To determine: ........... :

Results | Limits

Clear ~ Clear

SE0 S
Inoffensive | Inoffensive
_:';6.8 - 65t085

5.0
- 5000
| 300.0
152-0* 1,?; 750 \
400 A > 2000

: 256-6 '

Scanned with CamScnnr
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2 6\
4 GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

Reg. No: EPCWIHGSIzoﬁ-m Date: 16/3/18
SAMPLE ANALYSED -  Water

: Rﬁfaﬁdby: ___The Mines Manager, Redi Iron Ore Mines, Fomento Recourses PVT.LTD
325 2™ floor, Casa Del Sol Miramar ~Goa Ref No .Nil Dated 23/02/2018...

Received / Collected on: e 23/02/2018 analytic-al Work Completed 07/03/2018
Sampling Point/Source Raw water from pit 203 ........ccccuveeee
To determine: ureneenennnAS bEIOW .......

ANALYSIS

o S e .

] Sr.No D;térniiliati;n Z

Colour(Haszmts)

Scanned ith Camcannerr
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G.PzP PunePr3i (500 Pads)-4-2015

State / Regional / District / Public Health Laboratory . Sindhd 49

R T T 8 e s N Phone No. : ..0.2362 ""89"1-‘.

REPORT ON CHEMICAL EXAMINATION OF WATER FOR DRINKING PURPOSES

Date o_f Coll.ec;m;n- :-;-_—-o_ﬁb‘r;i i8 i)u(e of Receipt :— 040518  Due of Examination — [)5]ng ha
(AN the Anglytical Results are in mg/Litre except pH, Turbidity)

’ ay @ m BIS Specification
Sr. No. TREST PARAMETER 5 a O&J’ N:::Ji sv?,-l: -
SOURcE !~ [SSE6TI0IOWPD! Desirable | Permissible
% Cleat R s o
g Agteeabie Agreeable | Agreeable
3 “ 0124 ; 1.0 5.0
4 CwEp 1o ] | $36 S [Nonitake
“ " ) P :iﬂ"’aj% ,f_._,\-.,‘,u::,,,,._. po s 250 | -idoo—|
6. T P | e 45 No relaxation
7 200 600
. & 200 +'600
9 ; S00 2000
10. 03 [Norelaxsion
11. - 10 15
) 12
B | : . ks
14, & g
15. 7 -*--w 5 ik ﬂ
1;, = ?

Scanned with CamScanner
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O.P1 P Pune-P/31(500 Pade)-4-2015

State / Ragional / District / Public Health Laboratory ..51.0dhydug
B el i Y AR Phone No. : 02362 22837+

REPORT ON CHEMICAL EXAMINATION OF WATER FOR DRINKING PURPOSES

e 0606, 18 Due of Receipt i~ 06.06/18  Dite of Examination i— 19.06:18
(Nlnnmmhﬂww_g;;h Mm except pH, Turbidity)

ur @ ()] BIS Specification
Sr.Ne|  TESTPARAMETER e s b X + sdesos :v?i::.'
mmf“’#w i v b
1| Pysil Appeannce | - Cland. - ~
3. | Turbidity (s NTUD <o, Ao.;;« j e 10 50
4 | pH Valve ' 5.99 i | 65185 |Nomlaxasion
1 s | Clordes iy e s A
6 | Mitrates (a2 NO) 3 6,49 ik 45 |Norelaxation
Total Hardness (a3 CaCO) { 32946 ‘200 aoo
8. | Amalioiy @ CecO) | 155:2 200 | 600
. ,«mmm 500 7| 2000
10. | fron (as Fe) & 03 |Norelaxation|
11. | Pworide (15 F) Tio 15
2 | oexTub @y " -
13,
1.
15. R i3 tmibed
= Bty w1l o
17, L
I8, .

Scanned with CamScanner
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

ERUVWIZP | 12019
ETRATE L e pae: 316 ]2010
viater

SAMPLE ANALYSED
Knshan Marathe M. No 2923 Hehind 111, t‘O?ﬂﬂm Blrnnhm {303

* Referred b R o i s
s “'Ref No “Nii dated 210052019
.................................................... TSI AR W E = ,51 s i
Received/Collected on: ...cocviennnss
------------- “!ﬂm.nu.n-"""--..--uuu."-u.u..--
Sampling Point/Source: ......... e e -
To determine: - ’
- ANALYSIS
5‘:’.3‘-!‘-&. . Setermination [  Dazule | i
e “Cioar | Cioor
2 el % i et Celourless | Colourless
2 S i) noflenshis | Inoffansie
5 | Tumigy NTU ot ot
8 |Totmi-Binmuivec Soiris mgi | PSR 5000
7 Total Hardness a3 CaC03 mafl a0 | 200,
2] Caicium a5 Cavr m;q 1;"%% : - @'
8 | Tatal Allalinity 52 Call03 mal ann 753
v {Methyl Crangs) 5 2000
. Chiorides as Gi- - =2 A ;
11 Suirhate a3 S04 "r-"t!’;t.’.; : :? : | - 2500
12 | Niwates as NGG- SR T SR
S it mg! NECOT
14 | Oxidsbility - 4 hrs. . P.
g !ron as Fet++ i
F
5
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/ GOVERNMENT OF GOA

DIRECTORATE OF HEALTH SERVICES
/ = ENVIRONMENTAL AND POLLUTION CONTROL WING
4 PANAJI-GOA
peg SN RV | sleles .

YWater

SAMPLE ANALYSED

Referred by: ....... ﬁnsnna-l-*:-marame-rzm:-.tf.edmanyaf':'-!'ar:tfenm:ma":'t;nst:'.'smanum_tra'q :
s S U T Ty T e e e
Received/CollectedHL! r_{l_!zu..ana;_wca;_wom.cgmmtan..uww;uzu ......................................................

_ Besulis Limits |
] = "‘-'3:>"'f‘,:‘-i'ai"i;'.jir'!'i',?;-ﬁ"l'ﬁ"-‘f:-?":“': RIS N :"_;_‘1 - c‘ﬂf Cm i
2 ! Colourless Colourless !
2 | jmeflapsiie | Incffensive |
4 nH 5.6 {Bailed & Cooled } 83 E5-85 |
5 Turbidity NIV : 1.0 20§
o Toiai Dissoived Soiids mayi 7 500.0 !
‘4 Total Hardness as CaC03 mg! a20.0% 000 |
g Caiciuin as Gatr+ o 720 P |
8 Tatal Alkalinity as CaC03 mght 250 00 |
5 i {f:.":_éﬁ';}‘! Crangc o T i Az R
io Chiorides as Ci- ma/i 803.9° ! 2300 }
11 | Sulphate as SO4- mafl 33 2000
i2 Nitrates as NO3- mgh il 350 i
13 Nitrite as NO2- mg/t il Mil !
ig Oxidability - 4 nrs. mg/i 0.6 20
15 lron a3 Fett mg!! 024 23
i6 Wianganese as Nin++ mgil iNti 0.1
18 Magnesium a3 Mgt mg! 24.02% 300
| * Above lelssible'llmlu. j B K T i s
The campie of water analysed docs et So1 mm to the standards
prascribed for drinking water. The water therefore cannot be used

for hurnan consumptlon as such.

seen!

- Govt. Pig. Press, Panaji-Goa-—183/10,000--5/2018.

-
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I mail - redigp07@gmail.com

AT
43

ST, %.902.00/36/% ol - 03/29/02
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ENGLISH TRANS&%%N OF MARATHI DOCUMENT

4

GRAM PANCHAYAT OFFICE, REDI
Taluka Vengurla, District Sindhudurga, Maharastra.
Phone (02366) 268256,
Email-redigp07 @gmail.com

Outward No. 1027/16/17 Date : 03/11/2016

To,
The Manager,

M/S I.L.P.L Company, Redi.

Subject : Regarding drinking water samples found unfit

With respect to the above subject, I am to inform you that the
water sample(received through your employee) of the tap water
scheme by your Company through water purifying project was sent for
microscopic testing to Oros. The report received of respective water

sample states that it is unfit for drinking.

Hence your company to take necessary action as soon as
possible.

Thanking You.

Sd/-
Your's Faithfully

Sarpanch
Gram Panchayat Redi

_ ,;zsxemmo TO BE THE TRUE TRANSLATION OF MARATHI
DCUMENT FRO MMABATHI o ENGLISH DONE BY ADVOCATE SAGAR
0 THE OFFIC %Q 'NOTARY AT BICHOLIM-
BAY OF SEPTEMBE IT,BEARS NOTORIAL
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ENGLISH TRANSLA%’%% OF MARATHI DOCUMENT

GRAM PANCHAYAT OFFICE, REDI
Taluka Vengurla, District Sindhudurga, Maharastra.
Phone (02366) 268256,
Email-redigp07@gmail,com
Outward No. 3706/18/19 Date : 25/01/2019

To,
~ The Manager,

M{s Infrastructure Logistic Pvt. Ltd. Company Redi

Sub T Water sample taken in November 2018

Referenca 1. Outward SIJIP/JIPAVSwathIer
: quallty/2243/2018 District water and cleanliness Mission
department/ Zilla Parishad Sindhudurga date 13[ 12/2018

2. Outward No.3566/ 18/19 Grampanchayat Redl date
; _0110112019 -

canned with CamScanner
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Sarpanch

Gram Panchayat Redi

Scanned with CamScanner
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ENGLISH TRANSLATION OF MARATHI DOCUMENT

A

GRAM PANCHAYAT OFFICE, REDI
~ Taluka Vengurla, District Sindhudurga, Maharastra.
> Phone (02366) 268256,

S  Email-redigp07@gmail.com
Outward Nol..‘ 1292 : Date : 01/02/2020

o,
The Manager,

Scanned with CamScanner
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ENGLISH TRANSLATION OF MARATHI DOCUMENT

GRAM PANCHAYAT OFFICE, REDI
Taluka Vengurla, District Sindhudurga, Maharastra.
Phone (02366) 268256,

: Email-redigp07 @gmail.com
Outward No. 1292 Date : 01/02/2020

o
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1. Respected Blcok Development Officer.
panchayat Samiti, vengurla

2. Respected Taluka Health Officer
Vengurla

3. Respected Medical Officer
Primary Health Centre, Redi

THIS IS CERTIFIED TO BE THE TRUE TRANSLATION OF MARATHI

DOCUMENT FROM MARATHI TO ENGLISH DONE BY ADVOCATE SAGAR

GAVAS AND NOTARISED IN THE OFFICE OF NOTARY AT BICHOLIM-
GOA. ON THIS \2 DAY OF SEPTEMBER 2020. IT BEARS NOTORIAL
STAMPS OF RS.30/-. REGISTRATION NO. AT ! e Lo

Scanned with CamScanner
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES

ENVIRONMENTAL AND POLLUTION CONTROL WING
PANAJI-GOA

G
A-23

EPCW/ 283 /2021-22
Reg. Nou: ikt

Date: ZWIGI‘W"{

Water
SAMPLE ANALYSED
Krishna Marathe , H.No 2923, Bordem , Bicholim - Goa

...............................................................................
.......................................................................

.........................................................................
LT Lo L L] B T T

..................................................................................
................................
................................

P———— Sealed Raw Water of Open Well owned by Mr. Mangesh V. Kamat, Survey

T a he T e R A A N R G SR A A e e SR S e T e hlid) S
e As below

..............................................................................................
..........................................................

ANALYSIS

Tal Vengurla, Sindhudurg

Sr.No. |Determination Reésults Limits
1 Appearance Clear Clear
2 Colour Colourless | Colourless
3 Odour Inoffensive | Inoffensive
4 pH 6.5 6.5-8.5
5 Turbidity NTU 2.0 5.0
6 Total Dissolved Solids mg/l 1268* 500.0
7 Total Hardness as CaCO03 mg/| 360* 300.0
8 Calcium as Ca++ mg/l 68.0 75.0
9 Total Alkalinity as CaCO3 mg/l 25.0 200.0
(Methyl Orange)
10 Chlorides as CI- mg/1 596* 250.0
11 Sulphate as S0O4-- mg/| 4.9 200.0
12 Nitrates as NO3- mg/| Nil 45.0
13 Nitrite as NO2- mg/l Nil Nil
14 Oxidability - 4 hrs. mg/| 0.8 2.0
15 Iron as Fe++ mg/l Nil 0.3
16 Manganese as Mn++ ma/l Nil 0.1
17 Magnesium as Mg++ mg/I 46.1* 30.0
* Above permissible limits.
Remarks: The sample of water analysed does not confirm to the limits Presribed for
drinking water. The water therefore cannot be recommended
for human consumption as such

Seen : Analyst :
tohat o SEry, . N\
- (Mrs.V. S. Kunkoljiéncal A " (Batish Gopal Gawas )
Sr.Scientific Asgfstafit” RUX Bcigntific Assistant
Gowt. Ptg. Press, Panaji-Goa—858/10,000—82/2021. i o i
Py, e T e
N3 -r-"”;n.c. ’ F“-ﬂ:’ A ‘t_’:‘:‘g“?’.g;#
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N el villege T
Redi at 9.30 am in front of us and in presence of Shri.Krishna Purushottam
Marathe , R/o Redi Kanyalwadi the applicant in the case of Hon. Green
Tribunal took the water Sample from the open well of Ramkrishna
Kanyalkar, Redi Kenyalwadi and was stored and sealed in a clean can of 5
litter capacity. The photo was taken of sealed can in which water sa;nple was
collected and of the open well from which the sample was taken along with
the newspaper dated 29%" may 2021 of Daily Prahar, Sindhudurg Edition.
Said sealed water sample was sent to laboratory of Goa Government at
Campal Goa ( Directorate of Health service- Environmental and Pollution

Control Wing - Panaj'i Goa) for chemical analysis in our presence.

The Panchanama is made since it was brought to my notice by the Applicant
Shri. Rajan Bapu Redkar R/O Nagolewadi -Redi and Shri. Krishna
Purushottam Marathe R/O kenyal Redi that the chemical analysis report of
the water Sample taken from the said above mentjoned ‘well shall be
presented for the case no. OA 15/2020 and 17/2020 of Hon.Green Tribunal (

West Zone).

Place: Redi-Kanyal
Date: 30t may 2021
Signed and sealed

Witness:

1) Signed
(Krishna P. Marathe)

2) Signed

(Sambhaji Krishna Dhuri,Kanyal)
3) Signed

(Pravin Bhagat)
4) Signed

Rani Prashant Narsule

(Member of Village Panchayat)

THIS IS CERTIFIED TO BE THE TRUE TRANSLATION OF THE MARATHI
DOCUMENT TO ENGLISH, DONE BY ADVOCATE AND NOTARY SMT.
KARUNA SHRIRAM BAKRE DONE I THE OFFICE OF NOTARY AT SANKHALI,
GOA ON THIS _?fbAY OF July 2021. IT BEARS NOTARIAL STAMPS OF Rs.
30/- AND REGISTRATION NO2xgg /2021. W :
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TRANSLATION O%4IéRRATH I DOCUMENT

PANCHANAMA 9

We the below mentioned signaturies on Sunday 30/5/2021 at Kanyal village
Redi at 9.30 am in front of us agd in presence of }-Shri,_Krishna Purushottam
Marathe . R/o Redl ls.anyalwadl ':the applicant in the case of Hon. Green
Tribunal took the water Sample from the open well of Shri Mangesh Vinayak
Kamat, sy.no. 33,Redi Kenyalwadi and was stored and sealed in a clean can
of 5 litter capacity. The photo was taken of sealed can in which water sample
was collected and of the open well from which the sample was taken along
with the newspaper dated 29%"" may 2021 of Daily Prahar, Sindhudurg
Edition. Said sealed water sample was sent to laboratory of Goa Government
at Campal Goa ( Directorate of Health service- Environmental and Pollution

Control Wing — Panaji Goa) for chemical analysis in our presence. /

The Panchanama is made since it was brought to my notice by the Applicant
Shri. Rajan Bapu Redkar R/O Nagolewadi _Redi and Shri. Krishna
Purushottam Marathe R/O kenyal Redi that the chemical anélysis report of
the water Sample taken from the said above mentioned well shall be
presented for the case no. OA 15/2020 and 17 /2020 of Hon.Green Tribunal (
West Zone).

Place: Redi-Kanyal
Date: 30t may 2021
Signed and sealed

Wwitness:

1) Signed
(Krishna P. Marathe)

2) Signed

(Sambhaji Krishna Dhuri,Kanyal)
3) Signed

(Pravin Bhagat)
4) Signed

Rani Prashant Narsule

(Member of Village Panchayat)

THIS IS CERTIFIED TO BE THE TRUE TRANSLATION OF THE MARATHI
DOCUMENT TO ENGLISH, DONE BY ADVOCATE AND NOTARY SMT.
KARUNA SHRIRAM BAKRE DONE I THE OFFICE OF NOTARY AT SANKHALI,
GOA ON THIS GI”DAY OF July 2021. IT BEARS NOTARIAL STAMPS OF Rs.
30/- AND REGISTRATION NO.Z%1/2021. (@57 @™ ——
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GOVERNMENT OF GOA
DIRECTORATE OF HEALTH SERVICES
ENVIRONMENTAL AND POLLUTION CONTROL WING

- . _PANAJI-GOA
EPCW/ 284 [2020-21 /¢
2z /6 (2
Date =181 % , &
Reg. NO: coeeeeenreeessiesencssasmsamneasees . Water
SAMPLE ANALYSED
Krishna Marathe, H.No. 2923, Bordem, Bicholim - Goa
Referred by: ..... T B - o €11 11 4 E
................................................. il S/"ii'é'ai] : W&&E&r’if)[eted pie
ReceiVed/COollECted O01; ........ccreiirueseerravsrersessssssssnsseesssesnasnsssassasssssnsansssassssssnsssssssssssssonss s
: : Sealed Raw water of open well owned by Mr. Ramkrishna .
SAMPliNg POINY/SOUITE: C..owiuuierursesrerereisessensssetos s tssstimass s asrerasoss s dass st et s s SRS S
As below Kanyalkar ar Redi Kanyal,
T0 AELETTIIINIC. o.vovveeeesseesseseeseseeseessesesssassnesseserassaas s e eraeb b be P asab e b T b SR e RS E b e 42 o Ae b e RO RE S A A8 A H A e S Ae A4 4R SR A SRS ER RS AR R A SR SRS A e R n A s e s e R e s e s
Tal Vengurla , Dist. Sindhud
ANALYSIS
Sr.No. |Determination Results Limits
4 Appearance Clear Clear
2 Colour Colourless: | Colourless
3 Odour Inoffensive | Inoffensive
4 pH 4.5 ( Boiled & Cooled) 6.5 6.5-85
5 Turbidity NTU 2.0 5.0
g . Total Dissolved Solids mg/l 1202* 500.0
7 Total Hardness as CaCO3 mg/| 330" 300.0
8 Calcium as Ca++ mg/I 62.0 75.0
9 Total Alkalinity as CaCO3 mg/| 25.0 200.0
(Methyl Orange)
10 Chiorides as CI- mg/1 589* 250.0
11 Sulphate as SO4-- mg/I 3.8 200.0
12 Nitrates as NO3- mg/| Nil 45.0
13 Nitrite as NO2- mg/l Nil Nil
14 Oxidability - 4 hrs. mg/l 0.8 2.0
15 Iron as Fe++ mg/| “w NIl 0.3
16 Manganese as Mn++ mg/l Nil 0.1
17 Magnesium as Mg++ mg/l 42.52* 30.0
* Above permissible limitz.
Remarks: The sample of water analysed does not confirm to the limits Presribed for
drinking water. The water therefore cannot be recommended
‘for human consumption as such
Seen : Analyst : A
-:}}'_/
S8

-

( Mrs.V.S.Kunkoliencar ) “aﬁiatg L:opal Gawas )

s -

Sr.Scientific Assistant A o = ntffic Assistant
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open dumps -Qogie
Minerals ,Redi Mines

28/07/2020 -10:07 AM
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& e RA BICHOLIN / ENGLISH TRANSLATION OF MARATHI DOCUMENT

eg No 37244

J = 7
N s 3
o5 G?)ﬂ-/ Office of The Village Panchayat ,Redi

Taluka Vengurla, District Sindhudurg (MaharashtrajPhone (02366) 268256

Iomail-redigpO 7@ gmail.com

0.No./259/20/21 Date-03/06/2020.
To

Respected Manager,

M/S Gogte Minerals Company

Redi.

Sub: Regarding release of muddy water in lake by M/s Gogte Minerals
Company

Reference: Application dated 02/06/2020 by Shri. Mahadev
Purushottam Marathe , r/o Kanyal Redi , Taluka Vengurla, District
Sindhudurg.

Sir,
This year water accumulated in the mining and water due to the mountain

‘ created by your company is directly released in the Kanyal Lake. Because of
this tremendous mud and waste shall come in Kanyal Lake. Earlier due to
water released in the month of April, May there is accumulation of mud in
the lake. If any issue arises due to this mud in future the company shall be

held responsible. Similarly further no rainy water should be released in the

lake hence required measures are to be taken.

Officer be informed.

Sd/-
Sarpanch
Village Panchayat Redi
Seal

SR B I e e = AT T&E
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ENGLISH TRANSLATION OF MARATHI DOCUMENT
Seal
GOVERNMENT OF MAHARASHTRA
EOF THE MAMLATDAR AND THE EXECUTIVE MAGISTRATE, VENGURLA
Taluka - Vengurla District - Sindhudurg

F-mail 1D - tahvgliagmail.com Telephone 02366-262053

No Mah Govt / Seftlement € nmptialmnlﬁavl!l&'}fzmﬂfzﬁm
Office of Mamlatdar Vengurla

Date 1607 2020
To.

Respected Distriet Mining Officer

: Sub:  Request application for conducting scene
s : S - panchanama where the Agricultural land has become
i L permanently infertile due to debris and mud left in large
~ quantity by M/S Gogte Minerals on date m&z&fr&m :
 their leased land and it is requeszed-wgﬁv
'for the inss mcurred :
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ENGLISH TRANSLATION 485G RATHI DOCUMENT

Emblem

OFFICE OF THE MAMLATDAR AND THE EXECUTIVE MAGISTRATE, VENGURLA

{Settlement Compilation)

Office Telephone No. 02366-262053

Email —tahvel@gmail .com

To,
Respected. District Mining officer.
Sindhudurg

No. Settlement € x)mpilal{(:n /Mining /1/08/2020/3084
Date:-25/08/2020

Sub:  Request application for conducting scene
panchanama where the Agricultural land has become
permanently infertile due to debris and mud left in large
quantity by M/S Gogte Minerals on date 18/06/2020 from
their leased land and it is requested to give compensation
for the loss incurred.

~Ref: 1. Application dated 07/07/2020 of Shri.Pruthviryj
Parmananda Rane and 8 others, villagers of Redi Village.

2. Letter No .Outward No. 317!2020 dated 24106[202()
from Sarpanch Vlllage Panchayat Redi.
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457 Sd/-

(Pravin Abaji Lokre) q )
Mamlatdar Vengurla

to: 1) Shri. Pruthviraj Paramanand Rane, Address Post Redi, Hudawadi, Taluka Vengurla,
i1st.-Sindhudurg - 416517

2) Shri. Ravindra Sahadev Rane, Address Post Redi, Hudawadi, Taluka Vengurla, Dist.-
Sindhudurg - 416517

- THIS IS CERTIFIED TO BE THE TRUE TRANSLATION OF THE  LETTER Of
MAMLATDAR AND THE EXECUTIVE MAGISTRATE VENGURLA FROM MARATHI

TO M,DONE BY ADVOCATE SHARMILA PAI KUCHELKAR AND NOTARISED
of BY[NOTARY SMT. KARUNA SHRIRAM BAKRE. IN THE OFFICE OF NOTARY AT

3 SANKHALI, TALUKA BICHOLIM -GOA, ON THIS 22™" DAY OF OCTOBER 2020. 1
/} BEARS NOTARIAL STAMPS OF RS.30/-, REGISTRATION NO. 3790 /7,0‘?—0
oujw"\ :
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